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Date of Decizicn: 01.9.96

CP 3/9¢ (0B 594/90)
C.P. GSharms, Aszisgtani Pagicnal Divector, Emplu;ees Ztace  Insurance

Corpmratlun, Jaipur.
... Patiticner
Versus
Shri B.U. Basw, Divecktor Senzral, Bwploysss State Insurance: Qorporation,
Kotla Road, New Delhi.
‘ .o Resp@ndeﬁt
CORAM:
HOT'ELE MF. GOFAL IFISHIIA, VICE CHATFMAN
HOIT'ELE M. O P, SHAFMA, ADMINISTFATIVE MEMEER
For the Petiticner 4 ee M BELFLPareck,brief holder for

«..Mr. S.K. Jain

" For the Fespondent ' «..Mr. U.D. Sharma

ORDER

PEF HOII'BLE ME., GOFAL I'BISHIA, VICE CHATEMALL

IT.I

Petiticner, C.P. Charma, has filed this Conkenpt FPetition uw/z 17
of  the Administrative Trikunzalz Act, 1285, stating therein that  the

axﬂﬂam,tyrxt|xmﬂyh@\dU1UE'xﬂe‘a'UE:ﬁnUMml1nCAfﬁdﬁ@,
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1.1.95, haz committed contempk of court.

2. Wz have heard rthe lzarmed counsel fovr th: pactizs.
3. The learned  comsel for  the  rvegpondenit hias . proedussd &

commnication from their Advocsce in the Hon'lle Supremsz Court, which has
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been talen on record, wherein it iz ataced thab the order of thi
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Bench oi -
the Trlkundl has bzzn sst aside and rthe matter has hezn remandesd back to
the Tribunal. In thzese civoumstances, thiz Contempt Petition doss not

survive.

4. The Contempt Pzcition is, therefors, dizmisseld. Motice izsuwed iz

dischérged.

(0.P. sx—l.irggx_)J’ ) (acear THTER)

- ADMIM :Jr’"l‘ TIVE MEMEER VICE CHAIEMAN
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